IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, COURT - 1I ST

Item No. 322
(IB)-1138(ND)2018
New-I1A-2020/2020 IA/1512/2019 1A/ 1684/2019

IN THE MATTER OF:

M/s R J Packwelils Pvt. Ltd. Applicant/Petitioner
Versus

M/s. Nitvula Print And Pack Pvt. Ltd. . = - ... Respondent

Under Section: 9 of IBC, 2016

Order dehvered on 06.01.2021

CORAM:>
SHRI. ABNI R.ANJAN KUMAR SiNHA SHRI L.N. GUPTA,
HON’BLE MEMBER. (J) HON’BLE MEMBER (T) -

PRESENT: Mr. Shailendra Singh & Ms. Muskaan Garg, Advocates for RP.
Advocate Sanjeev Panda represcnting Itenderpal Singh Director of
Suspended Board of Corporate Debtor

thcsh Khare ard Akhilesh Advecates for 1A 2020/2020

Ashok Kriplani, RP =

Neha Mathen, Adv for Resolution Applicant ‘
RITESH KHARE AND AKHILESH ADVOCATE FOR 1A 2020 OF 2020
Kunal’ Tandon, Adv and Richa Sndilya, Adv for HDFC bank

- ]

ORDER

i

lI'.A—ZOZZ»()v/iA?}OZIO: B Mr. Shalender Singh appearing for the Respondent/RP
subn-q'ittcd that hr: has not received the copy of ‘Application. Applicant is
dir{:c@d to share ‘[hfi‘ cony of the Application wit;h the RP’s Counsel on his
<:.m;~1i1- ‘id in course of the day. Thercafter, the Respondent is directed to file the

reply within 3 days from today. List the matter on 171 February, 2021,
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In the course of hearing, we notice that the complete set of

documents are not uploaded on the website. The registry is directed te upload

{Ginni)



the same. In the meantime, the Ld. Counsel éppééring for the Appliéani is
also requested to share the diary no. with the Court Officer or provide the PDF
file of the complete documents with the registry so that the same may be
uploaded. Ld. Counscl further submitted that he has filed the written
submission on 24" Deccember, 2020 but the same is not on record. The
Registry is also directed to place it on the record. List the matter on 20t

Januafy, 2021.

I.A—1684/2619: Ld. Counsel for the Petitioner submitted that this is an
objecrion égain‘s‘t the Re_solution Plar_l submitted by thce RP, vide IA-
].512/2019. Therefore, list this matter along with the 1A-1512/2019. We
further notice that the complete sct of documents of the IA are not uploaded
(m‘the DMS. Thf:rcfore, thc‘Registry 1s directed vto upload the same and in the
meantime, the Ld. Counscl appearing for the respective Parties are also
rcqu:csted to share the PDF file of the doctiments with the Registry so that the

same may be uploaded. List the matter on 20th January, 2021.
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(L. N. GUPTA) (ABNI RANJAN KUMAR SINHA)
MEMBER (T) MEMBER (J)
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